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presentation has been recelved in this
regard As regards paper, 1t 1s re-
ported that Orient Paper Mills &
Titaghur Paper Mills have raised the
prices of certain varieties of paper in
January 178 Representations have
been received to the effect that pub-
hshery are having difficulties m ob-
taining paper at reasonable prices fot
tthe production of books

(¢) and (d) Although thete is no
statutory control on the prices of
papet, Government have been dis-
couraging the industry from resorting
to unilateral increase in price with-
out adequate justification Govern-
ment’s unhappiness at the price in-
creases effected by some mill without
consulting Government has been con-
veyed to the Paper Industry Stris
are dlso being taken to increase the
availabiity of common varieties of
writing and printing papers to ea ¢
the position of supply and bring down
prices So far as polvester fibre 1s
concerned, there 1s no statutory cont-
rol but the prevailing prices corres
pond closely to the fair prices worked
out by the Bureau of Industral Cost
and Prices

Remstatement of Adivasig of BCCL
driven out by Money-lenders

3003 SHRI A K ROY Wil the
Minister of ENERGY be [Lleased to
state

(a) whether 8 Adivict workets of
Tenta marn1  coiliery of BCCL wae
driven  out of colliery by money-
lenders and impersonated by mot ¢y
lendels men 1n 1975 in Dhanbad
Bihar

(by whether fact wag proved by a
magisteiia] cnguiry and o't Assistant
Manager wag artested on the chaige
of conspiracy for that

(c) whether these 9 Adivdsis hive
not still been einstated g thon
service, and

(d) if 50, what steps Government
propose to take to reinstate these
adivasig?
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THE MINISTER OF ENERGY
(SHRI P RAMACHANDRAN). (a)
Nine Adivas: workmen of Tetulmar:
colliely were unauthorisedly absent-
ing themselves from work for periods
ranging from 4 to 8 months and tak-
ing advantage of thewr long absence,
some persons impersonated them and
ba2gan to work in their place These
persons were removed on detection

(b) On an FIR lodged liy wome
persons alleging  his involvement m
induction of impersonator- po ice had
registered as case against the Assis-
tant Manager of the Colliery  The
officer was not arrested and wa later
on discharged by the Sub Divisional
Judicia Magistrate Bagmaita Dhan-
bad on submission of a fina veport
by the Police

(¢) and (d) These worhmen have
not becn taken back as th had un
authorisedly absented them-» veg for
long periods
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Declaration of rivers Ganga, Bhagi-
rathi and Hooghly as National Water-
ways

3005. SHRI ROBIN SEN: Will the
Minister of SHIPPING AND TRANS.-
PORT be pleased to state:

(a) whether Government are con-
sidering to declare the rivers Ganga,
Bhagirathi and Hooghly ag ‘National
Waterways’ as recommended by va-
rioug Committees set up by Govern-
ment;

(b) if so, when; and
(¢) if not, the reasons thereof?

THE MINISTER OF STATE IN-
CHARGE OF MINISTRY QF SHIPP-
ING AND TRANSPORT (SHRI
CHAND RAM): (a) to (¢). A proposal
for enactment of a legislation for
declaring certain = waterways as
National Waterways and.to declare
rivers Ganga, Bhagirathi & Hooghly
as a National Waterways under that
Act is under consideration. It is, how-
ever, not possible to indicate at this
stage the time by which a final deci-
sion on, the proposal will be taken as

various financial, legal and administra-
tive aspects need to be examined.

Length of National Highway in
(M.P.)

3006. SHRI PARMANAND GO-
VINDJIWALA: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether the Central Govern-
ment are aware of the fact that in
Madhya Pradesh State the length of
National High Ways is only 5.0 K.M.
per 1000 K.M. which is very low when
compared to other States;

(b) whether it is a fact that during
Fourth and Fifth Plan Periods not
a single national highway has been
declared in the State;

{c) whether Government have re-
ceived proposals from the State Gov-
ernment of M.P. for declaration of
certain routes ag National Highways;
and

(d) if so, what decision has been
taken by Government?

THE MINISTER OF STATE IN-
CHARGE OF MINISTRY OF SHIPP-
ING AND TRANSPORT (SHRI
CHAND RAM): (a) National High-
ways in Madhya Pradesh aggregate to
2670 Kms. in length which is the
second largest length of National
Highways among the States. It works
out to 6.01 Kms, per 1000 Sq. Kms.
of area which is not lJow as compared
to several States like Kerala, Jammu
and Kashmir anq Manipur.

(b) and (e). Yes Sir, but nonethe-
lesg attention continued to be con-
centrated on the development of ex-
isting National Highways.

(d) Due to financial constraints and
other priorities Government of India
are unable presently to make any
new additions to the existing National
Highway System.
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